DELHI LEGISLATIVE ASSEMBLY
) , BULLETIN PART - II
(, General information relating to Legislative & other matters )
Friday, March 10,2000/Phalgun 20, 1921 (saka )

No. 22

PRIVATE MEMBERS' RESOLUTIONS

Hon'ble Members are inform=d4 that the following Resolutions
under Rule 89 of the Rules of Procedure and Conduct of Business

have been Leceived by the Assembly Secretariat for discussion on
Friday the 24th March,2000:-

S.No. Name of the Member Text of Resolution

1. Sh. Jagdish Anand This House recommends
that with a view to
control the increasing
air pollution in Delhi
and to encourage the
motorists to extend
help in this endeavour,
a subsidy of 50% be
given by the Govt. to
those motorists who put
up CNG connections in
their vehicles.

2. Sh. Jagdish Anand This House resolves
* that distribution.and °
transmission of electricity.
be privatised forthwith.

3 Sh. Jagdish Anand This House resolves

: that reservation upto
60% of seats in the
Delhi College of Engg.,
Netaji Institute of
Technology Maulana Azad
Medical College and
UCMS may be given to
children of Delhi
domicile as applicable
in the Guru Gobind
Singh Indraprastha
University Acttand by
making suitable amendments
in the University Act.

4. Sh. Jagdish Anand This House resclves
that 1 order to
conserve electricity,

all shops should remain

cpen from 8 A.M. to 5

P.M. and on c-e day in a

week from 12 A.M.(noon)

to 10-P.M.(night) by amending
shops establishment Act.

5. Sh. Jagdish Anand This‘nouse resolves that all
marriage processions and
similar other procedsios which
create nuisance and ohstruction
be beanned on the roads of Delhi.
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Text of Resolution

6.

10.

Sh. Mukesh Sharma

Sh. Mukesh Sharma

Sh. Nand Kishore Garg

Sh. Nand Kishore Garg

Sh. Bheesham Sharma

Ay s

This House resolves
that the Govt. of
Delhi should
formulate a definiéae
policy so as to

give . to its
employees promotions
in a time bound
manner.

This House condemns the
move of Govt. of Guflrat
to - force its employees
to participate in the
activities of the RSS
and demands thatr . -
Govt. of India sioculd
‘compel the State Govt.

wy rescind 1ts orde.s
else the President
should be "advised td
@ismiss the Gujarat Govt.
forthwith.

This House recommends
that a Delhi State Road
construction and
maintenance corporation
be constituted with a
view to ensure upkeep
and maintenance of all
main roads in the
H:C+wT: of Delhi.

This House resolves
that keeping in view
the growth in Delhi's

population and increase
in the number of
patients in Hospitals,
the number of Hospitals
adn beds therein may be
proportionally
increased.

This House demands that
the Toll tax and Motor
Tax imposed by
Municipal Corporation
of Delhi be withdrawn
forthwith.
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12.

13.

Sh. Bheesham Sharma

Sh. Arvinder Singh Lovely

Sh. Arvinder Singh Lovely

This House demands that
33% reservation be
extended to women in
Delhi domicile on all
posts under Govt. of

Delhi and other
autonomous and local
bodies = by enacting

suitable legislation.

This'House demands that

students of Delhi
domicile be given
reservation in Medical
& Engg. Colleges
operating under
University of Delhi on
the lines of Guru
Gobind Singh
Indraprastha

University.

r

This House ‘demands
Govt..of"India that
-suitable amendments
be made in-Article p
239 AR of the -
Constitution ' of
India with a view to-
lift the embargo on
the ‘ndmbér °  of
Ministen in the
Govt. of NCT of
Delhi thus bring
Delhi at par with
other States.
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As per Rule 96(2), only three Resolutions are to be set down
in the list of Business for the day allotted for Private Members
Business, unless the Speaker direct othorwise. The following three
Resolutirns have: found place in the ballotting held on 9 March, 2000
in the presence of Smt. Kiran Choudhary, Shri Mahabal Mishra and
Shri Jagdish Anand and Hon'ble Speaker hag admitted these Resolutions
for discussion on Friday, the 24th March, 2000 :-

sS.No. Name of the Member Text of Resolution

2 P Shri J.5. Chauhan This House demand~= from Govt. of India
Shri Arvinder Singh that suitable amendments be made in
Lovely Article 239 AA of the Constitution of
Smt. Meera Bhardwa j India with a viow to 1lift the embargo

on the number of Ministers in the

Govt. of NHCT of Delhi thus bring Delhi
at par wlth other States,

2% Sh. Nand Kishore Garg This lHouse recommends that a Delhi
State Road construction and maintenance
corporation be constituted with a view
to ensure unkeep and maint:.nance of
all main roads in the N.C.T. of Delhi.

3 Sh. Bheesham Sharma This House demands that 33% reservation
be extended to women in Delhi domicile
on all posts under Govt. of Delhi and
other autonomous and local bodies by

) enacting suitable legislation.,

S.K. SHARMA
SECRETARY
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